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NOTIFICATIONS BY GOVERNMENT

LABOUR AND EMPLOYMENT DEPARTMENT

Amendments to the Tamil Nadu Factories Rules.

[G.O. Ms. No. 125, Labour and Employment (M2), 23rd July 2019,
Qyle 07, oflsmfl, Slmouerepour oy eor(H—-2050.]

No. SRO A-29/2019.—In exercise of the powers conferred by Section 112 of the Factories Act, 1948 (Central Act LXIII of
1948), the Governor of Tamil Nadu hereby makes the following amendments to the Tamil Nadu Factories Rules, 1950, the draft of
the same having been previously published, as required under Section 115 of the said Act.

AMENDMENTS.

In the said Rules, -
1. in rule 4, in sub-rule (6-A), for the expression "ten consecutive calendar years", the expression "fifteen consecutive

calendar years" shall be substituted;

2. inrule 7, in the second proviso to sub-rule (3), for the expression "ten consecutive calendar years", the expression
"fifteen consecutive calendar years" shall be substituted.

SUNIL PALIWAL,
Principal Secretary to Government.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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NOTIFICATIONS BY GOVERNMENT

LABOUR AND EMPLOYMENT DEPARTMENT
Amendments to the Tamil Nadu Factories Rules.

[G.0. Ms. No. 225, Labour and Employment (M2), 20th November 2019,
smigdlms 4, aflsmf], Slmausieran 9y am(E-2050.]

No. SRO A-45/2019.— In exercise of the powers conferred by Section 112 of the Factories Act, 1948 (Central Act LXIII
of 1948), the Governor of Tamil Nadu hereby makes the following amendments to the Tamil Nadu Factories Rules, 1950,
the draft of the same having been previously published as required under Section 115 of the said Act.

AMENDMENTS
In the said Rules,—
(1) in rule 6, in sub-rule (3), for the expression "fifty rupees", the expression "two hundred rupees" shall be substituted;
(2) in rule 8, in sub-rule (2), for the expression "fifty rupees", the expression "two hundred rupees" shall be substituted;

(3) in rule 10, for the expression "fifty rupees"”, the expression "two hundred rupees" shall be substituted.

Md. NASIMUDDIN,
Principal Secretary to Government.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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NOTIFICATIONS BY GOVERNMENT
LABOUR AND EMPLOYMENT DEPARTMENT
Amendments to the Tamil Nadu Factories Rules, 1950.
[G.O. Ms. No. 128, Labour and Employment (M2), 6th August 2020, sy 22, emicuf], Slmeusiiepai gy 6om(h-2051.]

No. SRO A-30/2020.— In exercise of the powers conferred by sub-section (3) of Section 19 and Section 112 of the
Factories Act, 1948 (Central Act LXIIl of 1948), the Governor of Tamil Nadu, hereby makes the following amendments to the
Tamil Nadu Factories Rules, 1950, the draft of the same having been previously published as required under Section 115
of the said Act:-

AMENDMENTS
In the said Rules,-

(1) in rule 40, after clause (b), the following clauses shall be inserted, namely:-

"(c) Sanitary Napkins of adequate quantity conforming to relevant Indian Standards formulated by Bureau of
Indian Standards shall be provided and maintained in the women's toilets for their use, and the same
shall be replenished on daily basis.

(d) Disposable bins with lids shall be provided within the women's toilets for the collection of the used sanitary
napkins. The used sanitary napkins shall be disposed off in a safe, hygienic and eco-friendly process by
using suitable electrical incinerator";

(2) rule 61-N shall be omitted;
(3) for rule 61-O, the following rule shall be substituted, namely:-

"61-0. Personal Protective Equipments.- (1) All workers should be mandatorily provided with Personal Protective
Equipments as required under any of the provisions of the Act or the Rules and such Personal Protective Equipments shall
have certification by Bureau of Indian Standards. The occupier shall require the workers to use such Personal Protective
Equipments and the same shall be maintained in proper working conditions by the occupier. All the workers shall be adequately
trained on proper use of such Personal Protective Equipments and no charge whatsoever shall be charged by the occupier
from the workers for provision of such Personal Protective Equipments.

(2) Without prejudice to the generality of sub-rule (1), the various types of Personal Protective Equipments to which this
rule shall extend for use in factories shall be, as prescribed below:-

(i) Safety Helmet.- All workers who are likely to be exposed to any hazard which may cause head injury shall be
provided with safety helmets conforming to relevant Indian Standard formulated by Bureau of Indian Standards. When work
at height is being carried out such safety helmet shall be provided with a nape strap. No safety helmet which has resisted an
impact shall be reused. Periodic cleaning and visual inspection to check any deformation in size or shape shall be carried out.

(ii) Protective Footwear.- Protective footwear should be provided to workers who are exposed to hazards which
are likely to cause injury to them by way of materials being dropped on their feet or nail or other sharp objects penetrating
their sole. The type and nature of footwear to be used at workplaces shall be decided by the occupier based on nature of
work being carried at such work places. Proper disinfection shall be carried out to prevent contagious fungal infection of the
skin that causes scaling, flaking, and itching of the affected areas. Proper medical care shall be carried out to prevent workers
from suffering from ingrown nails, metatarsalgia, heel spur, hammer toes and nerve damage after wearing safety shoe.

(iii) Safety Goggles and Spectacles.- The relevant Indian Standard formulated by Bureau of Indian Standards shall
be applicable for eye-protection intended for use in industrial undertakings to provide protection for the eyes of the workers
against hazards such as flying particles and fragments, splashing materials and molten metal's harmful dust, gases or vapours,
aerosols and radiations which are likely to impair vision or damage the eyes. Additional eye protection over their prescription
lenses shall be used ensuring that the protective eyewear does not disturb the proper positioning of the prescription lenses.

(iv) Equipment for eye and face protection during welding.- The relevant Indian Standard formulated by Bureau of
Indian Standards shall be followed for the requirements of goggles, hand shield and helmet intended to protect an operator
above the shoulder from harmful radiation, spark and particles of hot metal during welding, cutting and similar operations
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employing a gas flame or electric arc.

(v) Gloves and Protective Clothing.- Suitable gloves, leather gauntlets and mittens conforming to relevant Indian Standard
formulated by Bureau of Indian Standards shall be used for protection of hands of the workers from getting injured. Such
protective gloves shall be provided where the hands are exposed to hazards such as those from skin absorption of harmful
substances, severe cuts or lacerations, severe abrasions, punctures, chemical burns, thermal burns and harmful temperature
extremes. Suitable proactive clothing as per relevant Indian Standard formulated by the Bureau of Indian Standards available
for apron (Rubberized, acid and alkali resistant) shall be used for protection of workers who are likely to be exposed to any
hazard which may cause injury to their skin.

(vi) Ear protection when exposed to noise.- Protection against the effects of noise exposure shall be provided when
the sound levels exceed the prescribed Standards. The relevant Indian Standard formulated by Bureau of Indian Standards
shall be followed while selection of suitable ear protection. Periodic disinfection of reusable ear protectors shall be carried
out to eliminate hearing loss caused by infection, discharge, pain etc. in the ear.

(vii) Respiratory Protection.- Respiratory Protective Equipment based on the nature of hazards as per the relevant
Indian Standard formulated by Bureau of Indian Standards shall be provided by the occupier of the factory to the workers
for their respiratory protection against dust, fumes, gases, particulates etc. Clinical examination and appropriate medical
tests shall be undertaken to avoid irritant dermatitis, nose bridge sores, etc. because of prolong use of respiratory personal
protective equipment.

(viii) Other Protective Equipment.- Appropriate personal protective equipment based on the nature of hazards as per
the relevant Indian Standard formulated by Bureau of Indian Standards shall be provided by the occupier to the workers.
These shall include the following:-

(a) Safety harnesses with independently secured lifelines where protection against falls cannot be provided by other
appropriate means.

(b) Life vests and life preservers where there is a danger of falling into water.

(c) Distinguishing clothing or reflective devices or otherwise conspicuously visible material when there is regular
exposure to danger from moving Vehicles.

(3) The Inspector may, having regard to the nature of the hazards involved in work and process being carried out,
order the occupier or the manager in writing to supply to the workers exposed to particular hazard any personal protective
equipment conforming to relevant Indian Standard formulated by Bureau of Indian Standards as may be found necessary."

Md. NASIMUDDIN,
Additional Chief Secretary to Government.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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NOTIFICATIONS BY GOVERNMENT

LABOUR AND EMPLOYMENT DEPARTMENT

Amendments to the Tamil Nadu Factories Rules, 1950.

[G.O. Ms. No. 33, Labour and Employment (M2), 17th February 2021, wnrd] 5, &miauf], glmasmeneaur oy swmG-2052.]

No. SRO A-9/2021.—In exercise of the powers conferred by Section 112 of the Factories Act, 1948 (Central Act LXIII
of 1948), the Governor of Tamil Nadu hereby makes the following amendments to the Tamil Nadu Factories Rules, 1950, the
draft of the same having been previously published, as required under Section 115 of the said Act:-

AMENDMENTS.

In the said Rules,-

(1) In rule 86, for the expression "column (3) of Form No. 12", the expression "column (6) of Form No. 12" shall be

substituted;

(2) In rule 88, in sub-rule (2), for the expression "fifteen paise", the expression "five rupees" shall be substituted;

(3) for rule 103, the following rule shall be substituted, namely:-

“ 103. Maintenance of Muster Roll and Registers -

(1)

(2)

@)

The Manager of every factory shall maintain a muster roll of all the workers employed in the factory in
Form No. 25 and entries shall be made at the commencement of each period of work.

The Manager shall make it such muster roll readily available for inspection to the inspector at all times
during working hours or when any work is being carried on in the factory and it shall be preserved for a
period of three years after the last entry.

The Register of adult workers and young persons in Form No. 12, Register of leave with wages in Form
No. 15 and the muster roll and Register of compensatory holidays in Form No. 25 shall be considered to
serve the purposes of the Registers and muster roll specified hereunder, namely:-

(iii)

(v)

Register of Employment of Contract Labour in Form XXVI as per rule 75, Register of Wages in
Form XXVII as per clause (a) of sub-rule (1) of rule 78 and Register of Advances, Deductions
for Damage or Loss and Fines in Form XXIX as per clause (d) of sub-rule (1) of rule 78 of the
Tamil Nadu Contract Labour (Regulation and Abolition) Rules, 1975;

Register of Workmen employed by Contractor in Form XlII as per rule 49, Muster Roll Register
in Form XVII as per clause (a) of sub-rule (2) of rule 52, Register of Wages in Form XVIII as per
clause (a) of sub-rule (2) of rule 52, Register of Deductions for Damage or Loss in Form XIX as per
clause (c) of sub-rule (2) of rule 52, Register of Fines in Form XX as per clause (c) of sub-rule (2) of
Rule 52, Register of Advances in Form XXI as per clause (c) of sub-rule (2) of rule 52 and Register
of Overtime in Form XXII as per clause (d) of sub-rule (2) of Rule 52 of the Inter-State Migrant
Workmen (Regulation of Employment and Conditions of Service) (Tamil Nadu) Rules, 1983;

Register of Fines in Form | as per rule 3, Register of Deductions for Damage or Loss caused to the
employer by the neglect or default of the employed persons in Form Il as per rule 4 and Register
of Advances made to employed persons in Form lll as per rule 17 of the Tamil Nadu Payment of
Wages Rules, 1937;

Register of Fines in Form | as per sub-rule (4) of rule 21, Register of Deductions for Damage or
Loss caused to the employer by the neglect or default of the employed person in Form Il as per
sub-rule (4) of rule 21, Overtime Register for Workers in Form IV as per sub-rule (2) of rule 26,
Muster Roll in Form V as per sub-rule (5) of rule 27 and Register of Employees in Form XI as per
sub-rule (6) of rule 27 of the Minimum Wages (Tamil Nadu) Rules, 1953;

Muster Roll in Form A as per sub-rule (1) of rule 3 of the Tamil Nadu Maternity Benefit Rules, 1967;
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(vi) Register of National, Festival and Special Holidays in Form VI as per sub-rule (1) of rule 7 of the
Tamil Nadu Industrial Establishments (National, Festival and Special Holidays) Rules, 1959;

(vii) Register of Workmen in Form | as per sub-rule (1) of rule 6 of the Tamil Nadu Industrial Establishments
(Conferment of Permanent Status to Workmen) Rules, 1981;

(viii) Register of employees placed under suspension in Form No.1 as per rule 3 of the Tamil Nadu
Payment of Subsistence Allowance Rules, 1981;

(ix) Register of Wages in Form B, Register of Fines and Unpaid Accumulations in Form C as per
rule 29 of the Tamil Nadu Labour Welfare Fund Rules, 1973.";

(4) for Form No. 12, Form No. 15 and Form No. 25, the following Forms shall respectively, be substituted, namely:-

"FORM No.12
(Prescribed under rules 80, 86)
REGISTER OF ADULT WORKERS AND YOUNG PERSONS.

Name and Address of the Factory:

Registration No:

Date on which completion of 480 days of service
Bank A/c Number, Name of Bank, Branch (IFSC)
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NOTIFICATIONS BY GOVERNMENT

LABOUR WELFARE AND SKILL DEVELOPMENT DEPARTMENT
Amendments to the Tamil Nadu Factories Rules.

[G.O. Ms. No. 107, Labour Welfare and Skill Development (M2), 18th August 2021,
ool 2, Uleves, Slmeusrenaut 9y em(-2052.]

No.SRO A-20/2021.—In exercise of the powers conferred by Section 87 read with Section 112 of the Factories
Act, 1948 (Central Act LXIII of 1948), the Governor of Tamil Nadu hereby makes the following amendments to the
Tamil Nadu Factories Rules, 1950, the draft of the same having been previously published, as required under sub-section (1) of
Section 115 of the said Act.

AMENDMENTS
In the said Rules, in rule 95,-
(1) in sub-rule (1), for the item 20, the following item shall be substituted, namely:-

"20. Handling and Processing of asbestos, manufacture of any article or substance of asbestos and any other
process of manufacture or otherwise in which asbestos is used in any form.".

(2) for the Schedule XX, the following Schedule shall be substituted, namely:-
"SCHEDULE xx

Handling and Processing of asbestos manufacture of any article or substance of asbestos and any other
process of manufacture or otherwise in which asbestos is used in any form.

1. Application.-(1) This Schedule shall apply to all manufacturing process as defined under Section 2(k) of the Act,
carried on in a factory involving exposure of workers to asbestos and/or product containing Asbestos.

(2) The State Government may, at any time, for the purpose of giving effect to any scientific proof obtained from
specialized institutions or experts in the field, by notification in the Tamil Nadu Government Gazette, make suitable changes
in the said schedule.

(3) The provisions of this schedule shall apply to all workers exposed to asbestos in the factory and it shall be the
responsibility of the occupier of the factory to comply with the provisions of this schedule in respect of the workers.

(4) (a) The occupier of the factory wherein asbestos or substances containing asbestos are in use, shall prepare work
procedures and practices, in the light of scientific research and technological progress for approval by the Chief Inspector
and shall follow only such approved procedures.

(b) Notwithstanding anything mentioned in sub-paragraph (1), use of asbestos is prohibited in the manufacturing
processes as may be notified by the State Government in this behalf.

(c) (i) Spraying of all forms of asbestos is prohibited in a factory.

(ii) The prohibition in respect of spraying of asbestos referred to in item (c) (i) may be exempted by the Chief
Inspector if the Occupier represents that such spraying is inevitable for certain purposes provided adequate measures for
ensuring the safety and health of workers are undertaken by the occupier to the satisfaction of the Chief Inspector.

2. Definitions:-For the purpose of this Schedule,-

(a) “asbestos” means any fibrous silicate mineral and any admixture containing actinolite, amosite, anthophyllite,
chrysotile, crocidolite, tremolite or any mixture thereof, whether crude, crushed or opened;

(b) “asbestos textiles” means yarn or clothes composed of asbestos or asbestos mixed with any other materials;
(c) “approved” means approved for the time being in writing by the Chief Inspector;

(d) “breathing apparatus” means a helmet or face piece with necessary connection by means of which a person
using it breathes air free from dust, or any other approved apparatus;

(e) “efficient exhaust draught” means a localised ventilation by mechanical means for the removal of dust so as
to prevent dust from escaping into air of any place in which work is carried on. No draught shall be deemed to be efficient
which fails to control dust produced at the point where such dust originates;
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(f) “preparing” means crushing, disintegrating and any other processes in or incidental to the opening of asbestos:
(g) “protective clothing” means overalls and head covering, which (in either case) will when worn exclude asbestos dust;

(h) “asbestos dust” means, airborne particles of asbestos or settled particles of asbestos which are liable to become
airborne in the factory;

(i) “airborne asbestos dust” means, for the purposes of measurement, dust particles measured by gravimetric
assessment or other equivalent method;

“repairable asbestos fibres” means asbestos fibres having diameter of less than 3 micrometre and a length to
diameter ratio greater than 3:1 ;

(k) “exposure to asbestos” means exposure to airborne repairable asbestos fibres or asbestos dust; whether originating
from asbestos or from minerals, materials or products containing asbestos in the factory.

3. Demolition of plants or structures.- No person shall carry out any demolition of plants or structures containing
friable asbestos insulation material and removal of asbestos from building or structures in which asbestos is liable to become
air-borne, unless he is recognised and duly empowered by the Chief Inspector of Factories as qualified to carry out such
work in accordance with the provisions of this Schedule.

4. Tools and equipment.- Any tools or equipment used in processes to which this Schedule applies shall be such that
they do not create asbestos dust above the permissible limit or are equipped with efficient exhaust draught.

5. Exhaust draught.- (1) An effective exhaust draught shall be provided and maintained to control dust from the following
processes and machines as per the relevant standard prescribed by the Bureau of Indian Standard:-

(a) manufacture and conveying machinery; such as -
(i) preparing, grinding, or dry mixing machines;
(ii) carding, card waste and ring spinning machines and looms;
(iii) machines or other plant fed with asbestos;

(iv) machines used for the sawing, grinding, turning, drilling, abrading or polishing, in the dry state of articles
composed wholly or partly of asbestos;

(b) cleaning and grinding of the cylinders or other parts of a carding machine;

(c) chambers, hoppers or other structures into which Loose asbestos is delivered or passes;
(d) work-benches for asbestos waste sorting or for other manipulation or asbestos by hand;
(

e) workplaces at which the filling or emptying of sacks, skips or other portable containers, weighing or other process
incidental thereto which is effected by hand, is carried on;

(f) sack cleaning machines;
(g) mixing and blending of asbestos by hand; and
(h) any other process in which dust is given off into the work environment.

(2) Exhaust ventilation equipment provided in accordance with sub-paragraph (1) shall, while any work of maintenance
or repair to the machinery, apparatus or other plant or equipment in connection with which it is provided is being carried on,
be kept in use so as to produce an exhaust draught which prevents the entry of asbestos dust into the air of any work place.

(3) Arrangements shall be made to prevent asbestos dust discharged from exhaust apparatus being drawn into the air
of any workroom.

(4) The asbestos bearing dust removed from any workroom by the exhaust system shall be collected in suitable receptacles
or filter bags which shall be isolated from all work areas.

6. Testing and examination of ventilating systems.-(1) All ventilating systems used for the purpose of extracting or
suppressing dust as required by this Schedule shall be as per the relevant standard prescribed by the Bureau of Indian
Standards, examined and inspected once every week by a responsible person. It shall be thoroughly examined and tested
by a competent person once in every period of twelve months. Any defects found by such examination or test shall be
rectified forthwith.

(2) A register containing particulars of such examination and tests and the state of the plant and the repairs or
alterations, if any, found to be necessary shall be kept and shall be available for inspection by an inspector.
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7. Segregation in case of certain process.- Mixing or blending of asbestos by the hand, or making or repairing of
insulating mattresses composed wholly or partly of asbestos shall not be carried on in any room in which any other work
is done.

8. Storage and distribution of loose asbestos.- All loose asbestos shall, while not in use, be kept in suitable closed
receptacles which prevent the escape of asbestos dust there from. Such asbestos shall not be distributed within a factory
except in closed receptacles or in a totally enclosed system of conveyance.

9. Asbestos sacks.-(1) All sacks used as receptacles for the purpose of transport of asbestos within the factory shall
be constructed of impermeable materials and shall be kept in good repair.

(2) A sack which has contained asbestos shall not be cleaned by hand beating but by a machine, complying with
paragraph 4.

(3) Asbestos sacks or receptacles which contain asbestos shall be disposed off in a safe manner.
10. Maintenance of floors and workplaces.- (1) In every room in which any of the requirements of this schedule apply -

(a) the floors, work-benches, machinery and plant shall be kept in a clean state and free from asbestos debris
and suitable arrangements shall be made for the storage of asbestos not Immediately required for use; and

(b) the floors shall be kept free from any materials, plant or other articles not immediately required for the work
carried on in the room, which would construct the proper cleaning of the floor.

(2) The cleaning as mentioned in sub-paragraph (1) shall so far as is practicable, as carried out by means of
vacuum cleaning equipment so designed and constructed and so used that asbestos dust neither escapes nor is discharged
into the air of any work place.

(3) When the cleaning is done by any method other than that mentioned in sub-paragraph (2), the persons doing
cleaning work and any other person employed in that room shall be provided with respiratory protective equipment and
protective clothing.

(4) The vacuum cleaning equipment used in accordance with provisions of sub-paragraph (2), shall be properly
maintained and after each cleaning operation, its surfaces kept in a clean state and free from asbestos waste and dust.

(5) Asbestos waste shall not be permitted to remain on the floors or other surfaces at the work place at the end
of the working shift and shall be transferred without delay to suitable receptacles. Any spillage of asbestos waste occurring
during the course of the work at any time shall be removed and transferred to the receptacles maintained for the purpose
without delay.

(6) (1) The occupier shall replace asbestos or of certain types of asbestos or products containing asbestos by other
materials or products or shall use alternative technology, scientifically evaluated as harmless or less harmful, wherever is
possible.

(2) The occupier shall take all the measures to prevent or control the release of asbestos in to the air and to
ensure that the exposure limits or other exposure criteria are complied with and also reduce exposure to as low as a level
as is reasonably practicable.

11. Breathing Apparatus, Personnel Protective Equipment and Clothing.- (1) The occupier of every factory to which
this Schedule applies shall provide to workers personnel protective equipments such as hand gloves, shoes, helmets, goggles,
earplug, aprons, safety belt, overall suit, etc. as per the relevant standard prescribed by the Bureau of Indian Standards.
The approved breathing apparatus and appropriate work clothing as per the relevant standard prescribed by the Bureau of
Indian Standards in consultation with the workers representatives and maintained in good conditions shall be provided for
use of every person employed -

(a) in chambers containing loose asbestos;
(b) in cleaning, dust settling or filtering chambers of apparatus;

(c) in cleaning the cylinders, including the defer cylinders, or other parts of a carding machine by means of
hand-stickles;

(d) in filling, beating or levelling in the manufacture or repair of insulating mattresses; and

(e) in any other operation or circumstances in which it is impracticable to adopt technical means to control asbestos
dust in the work environment within the permissible limit.

(2) Suitable accommodation in conveniently accessible position shall be provided for the use of persons when putting
on or taking off breathing apparatus and protective clothing provided in accordance with this Schedule and for the storage
of such apparatus and clothing when not in use.
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(3) All breathing apparatus and protective clothing not in use shall be stored in the accommodation provided in
accordance with sub-paragraph (2) above.

(4) All protective clothing in use shall be de-dusted under an efficient exhaust draught or by vacuum cleaning and
shall be washed at suitable intervals. The cleaning schedule and procedure should be such as to ensure the efficiency in
protective the wearer.

(5) All breathing apparatus shall be cleaned and disinfected at suitable intervals and thoroughly inspected once in
every month by a responsible person.

(6) A record of the cleaning and maintenance and of the condition of the breathing apparatus shall be maintained
in a register provided for that purpose which shall be readily available for inspection by an Inspector.

(7) No person shall be employed to perform any work specified in sub-paragraph (1) for which breathing apparatus
is necessary to be provided under that sub-paragraph unless he has been fully instructed in the proper use of that equipment.

(8) No breathing apparatus provided in pursuance of sub-paragraph (1) which has been worn by a person shall
be worn by another person unless it has been thoroughly cleaned and disinfected since last being worn and the person has
been fully instructed in the proper use of that equipment.

(9) No worker shall take home any work clothing or special protective clothing or personal protective equipment
provided to him for protection against exposure to asbestos.

12. Separate accommodation for personal clothing.- A separate accommodation shall be provided in a conveniently
accessible position for all persons employed in operations to which this Schedule applies for storing of personal clothing.
This shall be separated from the accommodation provided under sub-paragraph (2) of paragraph 11 to prevent contamination
of personal clothing.

13. Washing and bathing facilities.- (1) There shall be provided and maintained in a clean state and in good repair for
the use of all workers employed in the processes covered by this Schedule, adequate washing and bathing places having a
constant supply of water under cover at the rate of one such place for every 15 persons employed.

(2) The washing places shall have standpipes placed at intervals of not less than one metre.
(3) Not less than one half of the total number of washing places shall be provided with bathrooms.
(4) Sufficient supply of clean towels made of suitable material shall be provided:

Provided that such towels shall be supplied individually for each Worker if so ordered by the Inspector.
(5) Sufficient supply of soap and nail brushes shall be provided.

14. Mess Room.- There shall be provided and maintained for the use of all workers employed in the factory covered
by this Schedule, remaining on the premises during the rest intervals, a suitable mess room which shall be furnished with -

(a) sufficient tables and benches with back rest; and
(b) adequate means for warming food.

15. Prohibition of employment of young persons.- No young person shall be employed in any of the process covered
by this Schedule.

16. Prohibition relating to smoking.- No person shall smoke in any area where processes covered by this Schedule are
carried on. A notice in Tamil and the language understood by majority of the workers shall be posted in the plant prohibiting
smoking at such areas.

17. Pictorial Cautionary notices.- Cautionary notices in the form specified in Appendix and printed in Tamil and the
language easily read and understood by the majority of the workers shall be displayed in prominent places in the workrooms
where asbestos or substances containing asbestos are manufactured, handled or used.

18. Air monitoring.- To ensure the effectiveness of control measures in continuous or repetitive processes, the monitoring
of asbestos fibres in air as well as personal monitoring of workers shall be carried out at least once in every shift and the
result so obtained shall be entered in register and

(a) there shall be no substantial change in workplace conditions;
(b) the results of the two (2) preceding measurements have not exceeded half the relevant control limit.

(c) all factories should adopt membrane filter test as per the relevant standard prescribed by the Bureau of Indian
Standards without fail.
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Explanation.-“‘Membrane Filter Test” is defined as the method of determination of airborne asbestos fiber concentration
in” work environment by light microscopy (Membrane Filter Method).

19. Medical control measures.- (1) The occupier of every factory in which a worker employed in the processes specified
in sub-paragraph (1) of paragraph 1, shall ensure that every worker employed be examined by a Certifying Surgeon within
fifteen days of his first employment. Such medical examination shall include sputum examination for asbestos bodies, pulmonary
function test and chest X ray-Posterior Anterior (PA) view to be compared with standard International Labour Organisation
Radiographs on Pneumoconiosis. No worker shall be allowed to work after fifteen days of his first employment in the factory
unless certified fit for such employment by the Certifying Surgeon.

(2) Every worker employed in the said processes shall be re-examined by a Certifying Surgeon at least once in
every twelve months. Such re-examination shall, wherever the Certifying Surgeon considers appropriate, include all the tests
as specified in sub-paragraph (1) except chest X-ray which shall be read by a radiologist specialized/ trained in the field of
reading International Labour Organisation Radiographs on Pneumoconiosis and the chest X-ray which shall be carried out at
least once in three years.

(3) Every worker employed in any of the aforesaid processes on the date on which this Schedule comes into force
shall be radiological examined by the qualified Radiologist at the cost of the occupier using a standard size X-ray plates and
the power of the X-ray machine shall be more than 300 milli ampere (mA). The report of such X-ray shall be submitted to
the Certifying Surgeon for within three months of the said date.

(4) The Certifying Surgeon after examining a worker, shall issue a Certificate of Fitness in Form No. 27. The record
of re-examinations carried out shall be entered in the certificate and the certificate shall be kept in the custody of the Manager
of the factory. The record of each examination carried out under sub-paragraphs (1) and (2), including the nature and the
results of the tests shall also be entered by the Certifying Surgeon in a Health Register in Form No. 17. The Certificate of
Fitness and the health register shall be kept readily available for inspection by the Inspector and produce on demand.

(5) If at any time the Certifying Surgeon is of the opinion that a worker is no longer fit for employment in the said
process on the ground that continuance therein would involve special danger to the health of the worker he shall make a
record of his findings in the said Certificate and the health register. The entry of his findings in these documents should
also include the period for which he considers that the said person is unfit for work in the said processes. The person so
suspended from the process shall be provided with alternate placement facilities unless he fully is incapacitated in the opinion
of the Certifying Surgeon, in which case the person affected shall be suitably rehabilitated.

(6) No person who has been found unfit to work as said in sub-paragraph (5) shall be re-employed or permitted
to work in the said processes unless the Certifying Surgeon, after further examination, again certifies him fit for employment
in those processes.

(7) If a worker already in employment and declared unfit by the Certifying Surgeon shall not be allowed to work on
any of the processes specified in sub-paragraph (1) of paragraph 1, unless he has been examined again along with standard
size chest X-ray plate from a qualified Radiologist, at the cost of the occupier and has been certified to be fit to work on the
said processes again.

(8) For the purpose of medical supervision by the Factory Medical Officer so appointed by the occupier shall be
provided for his exclusive use a room in the factory premises which shall be properly cleaned, adequately lighted ventilated
and furnished with a screen, a table with office stationary, chairs and other facilities and other instruments including X-ray
arrangements for such examinations and such other equipments as may be prescribed by the Chief Inspector for time to
time. The Factory Medical Officer so appointed- shall perform the following duties:-

(a) maintain health register;
(b) undertake medical supervision of persons employed in the factory;
(c) look after health, education and rehabilitation of sick, injured or affected workers;

(d) carry out inspection of work rooms where dangerous operations are carried out and advise the management of
the measures to be adopted for the protection of health of the workers employed therein.

(9) The Health Records of the workers exposed to asbestos, shall be maintained by the occupier and kept up
to a minimum period of 40 years from the beginning of the employment or 15 years after retirement or cessation of the
employment, whichever is later and shall be accessible to workers concerned or their representatives.

(10) The record of medical examinations and appropriate tests carried out by the said Factory Medical Officer shall
be maintained in separate register approved by the Chief Inspector which shall be kept readily available for inspection by
the Inspector and produce on demand.
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20. Exemptions.- (1) If in respect of any factory, the Chief Inspector is satisfied that owing to the exceptional circumstances
or infrequency of the processes or for any other reason, all or any of the provisions of this Schedule is not necessary for
protection of the workers in the factory, the Chief Inspector may by a certificate in writing, which he may at his discretion
revoke at any time, exempt such factory from all or any of such provisions subject to such conditions, if any, as he may
specify therein.

(2) The Chief Inspector may permit temporary derogation, through a notification in an Official Gazette, from the measures
prescribed in this Schedule under conditions and within limits of time determined after consultation with the representative
organisations of employers and workers concerned.

APPENDIX.
PICTORIAL CAUTIONARY NOTICE.

(a) Asbestos/asbestos dust which is used, handled or manipulated in this factory is a very hazardous to health.

(b) Prolonged exposure to asbestos dust may lead to serious diseases like lung fibrosis (Asbestosis) and lung cancer.
(c) Entry is prohibited without protective equipment.

(d) Wear the Protective Equipments to safeguard your health.

(e) No food stuffs or drinks shall be brought into this area.

(f) Smoking, eating food or drinking and chewing tobacco in this area is prohibited.

(g) Scrupulous cleanliness shall be maintained in this area.

(h) Dry sweeping in this area is prohibited. Any spillage of asbestos shall be cleaned by vacuum cleaning only.

(i) A sack or container contaminated with asbestos shall not be cleaned by hand and is to be disposed off by an
appropriate method.

(j)  All protective equipments and clothing shall be re-dusted by vacuum cleaning and stored in an appropriate place
provided for the purpose.

(k) Entry of unauthorised persons or authorised persons without proper protective equipments is prohibited.
() Report for the prescribed medical examinations and tests regularly to protect your own health.

(m) Report to your doctor immediately if you suffer from persistent breathlessness, chest tightness or cough.”.

R. KIRLOSH KUMAR,
Secretary to Government.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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NOTIFICATIONS BY GOVERNMENT

LABOUR WELFARE AND SKILL DEVELOPMENT DEPARTMENT
Amendments to the Tamil Nadu Factories Rules.

[G.O. Ms. No. 162, Labour Welfare and Skill Development (M2), 6th December 2022,
smgdlme 20, Guskmg, Slmaerepan oy emrE-2053.]

No. SRO A-27/2022.—In exercise of the powers conferred by section 87 read with section 112 of the Factories
Act, 1948 (Central Act LXIIl of 1948) The Governor of Tamil Nadu, hereby makes the following amendments to the
Tamil Nadu Factories Rules, 1950, the draft of the same having been previously published as required under section 115
of the said Act.

AMENDMENTS
In the said Rules,-

(1) in rule 63-B,- after the expression "Saint John's Ambulance Association", the expression "or Tamil Nadu Apex Skill
Development Centre for Health Care" shall be inserted;

(2) in rule 95, in Schedule XVII, in paragraph 4, after the expression "St. John's Ambulance Association", the expression
"or Tamil Nadu Apex Skill Development Centre for Health Care" shall be inserted; and

(3) in rule 95, in Schedule XXIV, in sub-paragraph (c) of paragraph 12, after the expression "St, John's Ambulance
Association", the expression "or Tamil Nadu Apex Skill Development Centre for Health Care" shall be inserted.

Md. NASIMUDDIN,
Additional Chief Secretary to Government.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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NOTIFICATIONS BY GOVERNMENT

LABOUR WELFARE AND SKILL DEVELOPMENT DEPARTMENT
Amendment to the Tamil Nadu Factories Rules

[G.O. Ms. No. 90, Labour Welfare and Skill Development (M2), 6th June 2023,
ousnd] 23, GComudlmsl, Smousienoui oy emG-2054.]

No. SRO A-25/2023.—In exercise of the powers conferred by section 19 read with section 112 of the
Factories Act, 1948 (Central Act LXIIl of 1948), the Governor of Tamil Nadu hereby makes the followig
Amendment to the Tamil Nadu Factories Rules, 1950 the draft of the same having been previously
published, as required under section 115 of the said Act.

AMENDMENT

In the said Rules, rule 47 shall be omitted.

Md. NASIMUDDIN,
Ad(ditional Chief Secretary to Government.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU



THE TAMIL NADU
FACTORIES RULES, 1950

{GO. No. 1041, Development, 15th March, 1950}

In exercise of the powers conferred by section 112 of the Factories
Act, 1948 (Central Act LXIHI of 1948), His Excellency the Governor of
Madras hefeby makes the following rules, the same having been previously
published as required under section 115 of the said Act : —

RULES
CHAPTER 1

PRELIMIN ARY
1. Short title, extent and commencement. — (1) These rules may be
cited as the Tamil Nadu Factories Rules, 1950.

(2) These rules shall extent to the whole of State of Tamil Nadu
including the Kanyakumari district, the Shencottah taluk of the Tirunelveli
district and the territories specified in the Second Schedule to the Andhra
Pradesh and Madras (Alteration of Boundaries) Act, 1959 (Central Act 56 of
1959).

(3) These rules except rules 29 to 33, 53, 62, 64 t0 71 and 95 shall
come intoforce at once and rules 29 to 33, 53, 62, 64 to 71 and 95 shall come
into force on such dates as may be specified thereunder.

2. Definitions. — In these rules, unless there is anything repug-
nant in the subject or context —

(a) “Act” means the Factories Act, 1948.
(b) “Appendix” means an appendix appended to these rules.

(¢) “Artificial humidification™ means the introduction of mois-
ture into the air of a room by any artificial means whatsoever, except the
unavoidable escape of steam or watel vapour into the atmosphere directly
due to a manufacturing process :

Provided that the introduction of air directly from outside through
moistened mats of screens placed in openings at times when the temperature
of the room is '[26.7 degrees] or more, shall not be deemed to be artificial
humidification.

(d “Belt” includes any driving strap of rope.

() “Degree (of temperature) means degree on the ?[Celsius
scale].

! Sub. for* 80 degrees ”, by GO. Ms. No. 127, Labour and Employment (M-2), dated
31st August, 2005 (deemed to have come into effect from 9th November, 2005).
2 Sub. for “ Farenheit Scale ", ibid.
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() “‘District Magistrate’’ includes the Additional District Magis-
trate and any other officer appointed by the State Government in that behalf
and in a Presidency town or its suburbs, shall mean the Commissioner of
Police.

(8 ‘‘Family*“ means the wife, son, daughter, father, mother,
brother ar sister of the owner of any place wherein a manufacturing process
is carried on who lives with, or is dependent on, such owner.

(h) “Fume” includes gas or vapour.

(i) “‘Health Officer” means the Municipal Health Officer in a -
municipality or corporation, the District Health Officer concerned in any
area within the jurisdiction of a district board or panchayat or such other
officer as may be appointed by the State Government for any area in that
behalf irrespective of whether such area is within the limits of a municipality
or the jurisdiction of a district board or panchayat.

rometer‘ means an accurate wet an u rome-
D “Hyg ter te wet and dry bulb hyg

ter conforming to the prescribed conditions as regards construction and
maintenance.

(k) 1[* * *]

() “‘maintained‘‘ means maintained in an efficient siate, in effi-
cient working order and in good repair.

(m) ‘‘Manager‘‘ means a person nominated or appointec  as such by
the occupier of the factory under section 7 for the purposes of the Act.

(n) “‘Local Authority’’ means the commissioner in the case of an
area within the limits of a Municipality or Corporation, the executive officer
in the case of an area within the jurisdiction of a panchayat, and the president
of a district board in the case of any other area.

(0) ‘‘Public Health Authority’ means the local Health Officer
having jurisdiction over the area.

7[2-A. Competent person. -- (1) The Chief Inspector may recognise
any person as a ‘Competent person’ within such area and for such period as
may be specified for the purposes of carrying out tests, examinations,
inspections and certification for such buildings, dangerous machinery,

! Omitted by G.O. Ms. No. 1523, Labour and Employment, dated the 10th July, 1980,
2 Ins. by G.O. Ms. No. 133, Labour and Employment (M2), dated the 23rd April
1991
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hoists and lifts, lifting machines and lifting tackles, confined space ventila-
tionsystem and such other process or plant and equipment as stipulated in the
Act and the rules made thereunder located in a factory, if such a person
possesses the qualif ications, experience and other requirements as set out in
the Scheduleannexed to this rule:

Provided that the Chieflnspector may relax the requirements of quali-

" fications in respect of a ‘competent person’ if such a person is exceptionally

experienced and knowledgeable, but not the requirements in respect of the
facilities at his command :

Provided further that where it is proposed to recognise a person
employed under the Chief Inspector as a ‘Competent person’ concurrence of
the State Government shall be taken and such a person after being so
recognised shall not have powers of an ‘Inspector’ :

Provided also that the ‘Competent person’ recognised under this
provision shall not be above the age of sixty-two and shall be physically fit
for the purpose of carrying out the tests, examinations and inspections.

(2) The Chieflnspectormay recognise an institution of repute having
persons possessing qualifications and eXperience as set out in the Schedule
annexed to this rule for the purpose of carrying out-tésts, examination,
inspections, and certification for buildings, dangerous machinery, hoists and
lifts, lifting machines and lifting tackles, confined space ventilation system
and such other process or plant and equipment as stipulated in the Act and
the rules made thereunder, as a ‘Competent person’ within such area and for
such period as may be specified.

(3) The ChiefInspectoron receipt of an application in the prescribed
form from a person or an institution intending to be recognised as a
‘Competent person’ for the purposes of this Act and the rules made thereun-
der shall register such application and within a period of sixty days of the date
of receipt of application either after having satisfied Limself as regards com-
petence and facilities available at the disposal of the applicant, recognise the
applicant as a ‘Competent person’ and issue a certificate of'competency in
the prescribed form or re ject the application specifying the reasons therefor.

(4)  The Chief Inspector may after giving an opportunity to the
competent person of being heard, revoke the certificate of competency,
(i) if be has reason to believe that a competent person --
(a) has violated any condition stipulated in the certificate of
competency ; (or)
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(b) has carried out a test examination and inspection or has
acted in a manner inconsistent with the intent or the purpose of this Act or the
rules made thereunder; or has omitted to act as required under the Act and
rules made thereunder ; or

(ii) for any other reason to be recorded in writing.

Explanation.- For the purpose of this rule, an institution includes an
organisation.

(5) The Chief Inspector may, for reasons to be recorded in writing,
require certification oflifting machines, lifting tackles, or ventilation system,
as the case may be which has been certified by a competent person outside
the State.

Form of application for grant of Certificate of Competency to a
person under sub-rule (1) of rule 2-A

1. Name

2. Date of Birth

3. Name of the Organisation (if not self-employed)

4. Designation

5. Educational qualification (copies of testimonials to be attached).

6. Details of professional experience (in chronological order):

(1)  Name of the organisation
(2)  Period of service
(3  Designation
(4)  Area of responsibility.

7. Membership, if any, of professional bodies

8. (i) Details of facilities (examination, testing etc.) at his disposal
(i) arrangements for calibrating and maintaining the accuracy of

the’se facilities.

9. Purpose for which competency certificate is sought (section or
sections of the Act showld be stated).

10. Whether the applicant has been declared as a competent person
under anystatute(if so, the details).

11. Any other relevant information.

12. Declaration by the applicant.
I,--« hereby declare that the information furnished above is true.
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I undertake-

(a) that in the event of any change in the facilities at my disposal
(either addition or deletion) or my leaving the aforesaid organisation, 1 will
promptly inform the Chief Inspector;

(b) to maintain the facilities in good working order, calibrated
periodically as per manufacturers’ instructions or as per National Standards;
and

(©) to fulfill and abide by all the conditions stipulated in the
certificate of competency and instructions issued by the Chief Inspectaor from
time to time.

Place :
Date
Signature of the applicant.

DECLARATION BY THE INSTITUTION (IF EMPLOYED)

I, certify that Shri * whose details are furnished above, is in our
employment and nominate him on behalf of the organisation for the purposes
of being declared as a competent person under the Act. | also undertake that

I will-
(a) notify the Chief Inspector in case the competent person leaves
our employment;
(b) provide and maintain in good order all facilities at his disposal
as mentioned above ;

(c) notify the Chief Inspectorany change in the facilities (either
addition or deletion). !

Signature
Deéignation
Telephone No. " :
Office Seal

Date
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FORM OF APPLICATION FOR GRANT OF CERTIFICATE OF
COMPETENCY TO ANY INSTITUTION UNDER
SUB-RULE (2) OF RULE 2-A

b

Name and full address of the organisation

N

Organisation’s status (specify whether Government, Autono-
mous, Co-operative, Corporate or Private)

w

Purpose for which competency certificate is sought (specify Sec.
tion (s) of the Act)

4. Whether the organisation has been declared as com petent person
under this or any other statute. If so, give details

gl

Particulars of persons employed and possessing qualification and
experience as set out in Schedule annexed to rule 2-A

1

Details of facilities (relevant'to item 3 above and arrangements
made for their maintenance and periodic calibratiox_i)

=

Any other relevant information

®

Declaration :

I, .cccco... hereby, on behalf of .......... certify that the details
furnished above are correct to the best of my knowledge.

I undertake to --

(i) maintain the facilities in good working order, calibrated pe-
riodically as per manufacturer’s instructions or as per National
Standards; and

(i) to fulfill and abide by all the conditions stipulated in the
certificate of com petency and instructions issued by the Chief
Inspector from time to time.

Place: , Signature of Head of the Institution
Date : ar of the persons authorised to
sign on his bebalf.
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FORM OF CERTIFICATE OF COMPETENCY ISSUED TO A
PERSON OR AN INSTITUTION IN PURSUANCE TO RULE 2-A
MADE UNDER SECTION 2(ca)

L........ in exercise of the powers conferred on me under Section 2(ca)
of the Factories Act and the rules made thereunder, hereby recognise
............. (Name of the Institution) or Thiru ......... (Name of the person)
employed in ...........(Name of the Organisation) to be a competent person for
the purpose of carrying out tests, examinations, inspections and certifications
for such buildings, dangerous machinery, lifts and hoists, lifting machines'
and lifting tackles, confined space, ventilation system and process or plant
and equipment as the casemaybe used ina factory located in  under sectiont
and the rules made thereunder.

This certificate is valid from fo

This certificate is issued subject to the conditions stipulated thereun-
‘der- 5

(i) Tests, examinations and inspections shall be carried out in ac-
cordance with the provisions of the Act and the rules made thereunder.

(ii) Tests, examination and inspections shall be carried out under
direct supervision of the competent person of by a person so authorised by
an institution recognised to be a competent person.

(iii) The certificate of competency issued in favour of a person .
shall stand cancelled if the person leaves the organisation mentioned in his
application.

(iv) The institution recognised as a competent person shall keep
the Chief Inspector informed of the names, designations and qualifications
of the person authorised by it to carry out tests, examinations and inspections.

“)

(vi)

(Strike out the words not applicable)

Station:

Office Seal : Signature of the Chief Inspector
Date:

Note : A separate certificate should be issued under each relevant section. A
person or an institution may be recognised competent for the purpose of more
than one section of the Act.



Serial Section or rule under

num-
ber.

M)

which competency

is recognised.

@

1 Rules made under

Section 6 and Sec-
tion  112—Certifi-
cate of Stability
for buildings.

Rules made under
Section 21 (2) “Dan-
gerous Machines ”’

THE SCHEDULE

Qualification
required.

3)
Structural Engi-

neering or Equi-
valent.

Degree in Electric-

cal or Mecha-
nical or Tex-
tile Engineering
or Equivalent.

|
Experience for the purpose.

@

Degree in Civil or (i) A minimum of ten years experience

in the design of construction or
; testing or repaxrs of structures ;

(ii) Knowledge of mon-destructive test-
ing, various codes of practices
that are current and the effect of
the vibrations and natural forces
on the stability of the buildings ;
and

(ii1) Ability to arrive at a reliable con-
clusion with regard to the safety
of the structure or the building.

i A mlmmum of seven years experi-
ence in—
(a) design or operatlon or main-
tenance ; or
(b) testing, examination and ins-
pection of relevant machinery,
their guards, safety devices and
- appliances.

Facilities at his
command.

&)

Gauges for mea-

surement ; ins-
truments  for
measurement of
speed and any
other equip-
ment or device
to determine the
safety in the use




(2) () - (3 Q)

(ii) He shall—
(a) .be conversant with safety devi-
ces and their proper function-

Ing;

(b) ‘be able to identify defects and
any other cause leading to fai-
lure ; and

(c) have ability to arrive at a reli-
-able conclusion with regard to
proper functioning of safety
device and appliance and
machine guard.

3 Section 28 Lifts and A degree in Elec- (i) A minimum experience of seven

Hoists. trical  and/or years in—
Mechanical (a) Design or erection or mainte-
Engineering . or " nance; or
its equivalent. (b) inspection and test procedures ;

of lifts and hoists.

(ii) He shall be—

(a) Conversant with relevant codes
of practices and test procedures
that are current ;

(b) conversant with other statu-
tory requirements covering the
safety of the Hoists and Lifts;
and

) (5)

of the danger-
ous machines,

Facilities for load

testing, testing
tensile gauges ;
equipment/gad-
gets for measu-
rement and any
other equipment
required for
determining the
safe  working
conditions of |
Hoists and
Lifts. -



4 Section 29—Lifting Degree in Mecha-

Machinery and Lift-
ing Tackle,

nical or Electri-
cal or Metallur-
gical Engineer-
ing or its equis
valent.

(©)

able to identify defects and
arrive at a reliable conclusion
with regard to the safety of
Hoists and Lifts.

(i) A minimum experience of seven
years in—

(@)
(b)

design - or erection or mainten-
ance ; or
testing, examination and ins-
pection, of lifting machinery,
chains, ropes and lifting
tackles.

(ii) He shall be—

(a)

(®)

()

@

conversant with the relevant
codes of practices and test
procedures that are current;
conversant with fracture mecha-
nics and msetailurgy of the
material of construction ;

conversent with heat treatment ;
stress relieving techniques as
applicable to stress boaring
compodents and parts of lifting
machinery and lifting tackles;
and

capable of identifying defects
and arriving at a reliable con-

Facilities for load
testing, tensile
testing, heat
treatment,
equipment, gad-
get for measure-
ment. gauges
and such other
equipment to
determine the
s a fe working
conditions  of
the lifting ma-
chinery tackle.



(1)

5 (i)

@iy

6 Ventilation
as required
various

2

Section 36—Pre-
cautions against
dangerous
fumes.

Rule made
under Sections
41 and 112 con-
cerning ship-
building . and
ship repairs.

system
under
Schedules

framed under Sec-

(3)

Master’s degree in
Chemistry or a
degreé in Che-
mical Engineer-
ing.

Degree in Mecha-
nical or Electri-
cal ‘Engineering
or Equivalent.

@

_clusion with regard to the
safety of lifting machinery,
chains, ropes and lifting
tackles.

() A minimum of seven years in

(ii)

collection and analysis of envi-
ronmental samples and calibration
of monitoring equipment ;

He shall—

(a) be conversant with the hazar-
dous properties of Chemicals
and their permissible limit
values ;
be conversant with the current
techniques of sampling and

" analysis of the environmental
contaminants ; and
be'able to arrive at a reliable
conclusion as regards the safety
in respect of entering and
carrying out hot work.

(b)

©)

(i) A minimum of seven years in the

design, fabrication, installation,
testing or ventilation system and
systems used for extraction and

(3)

Meters,  instru-
ments and devi-
ces duly cali-
brated and
certified for
carrying out the
tests and certifi-
cation of safety
in working in
confined spaces.

Facilities for test-
ing the ventila-
tion system,
instruments and



tion 87, such as
Schedules on—
(i) Grinding. or

(i)

(iii)

(@iv)

®

glazing o
metals and pro~
cesses -inciden-
tal thereto ;.
Cleanjng . or
smoothing,
roughening, etc. o
of articles by a’
jet of sand,
metal shot. or
grit, or other
abrasive propel-
led by a-bjast of
compressed . air
or steam ;
Handlmg and
processing of°
asbestos ;
Manufacture of
Rayon by Vis-
COS€  process;
and;

Foundry
operations.

collection of dusts, fumes and
vapours and other ancillary
equipment ;

(ii) "He shall be conversant with relevant

codes of practice and tests pro-

‘cedures that are current in respect

of vemnlatlon and extraction

‘system for fumes, and shall be

able to arrive at.a relable con-
clusion with regard to effecti-
veness of the system.

guages for test-
ing the effecti-
veness of the
extractlon sys=
‘tems for dusts,
vapours and
fumes, and any
other . equip-
ment "~ .needed
for determining
the efficiency
and adequacy
of these. sys-
tems. He shall

have the assis-

tance of a suita-
ble qualified
technical person
who can come
to a reasonable
conclusion as to
the adequacy of
the system.



'[7. Rule 61-A-Testing
and Examination of
Safety belts.

8. Rule 61-B-Exa-
mination and
Testing of ovens
and driers.

Bachelor’s degree in
Mechanical Engineering
or Electrical Engineering
or its equivalent.

Bachelor’s degree in
Mechanical Engineering
or Electrical Engineering
or its equivalent.

A minimum experience of seven
years in testing, examination and
inspection of safety belts and
shall be conversant with relevant
standards of industrial Safety
Belts and harnesses and their
specifications.

(i) A minimum experience of
seven years in design or
maintenance or operation or
testing and examination of
ovens and driers.

(i) Knowledge of relevant
codes of practices and test
procedures that are current.

Guages for measurement
and instruments for

magnifying,

(i) Metres, instruments
and devices duly
calibrated and certi-
fied for carrying out
tests and certification
of safety.

(ii) Facilities for carrying
out non-destructive
test.

' Added by GO. Ms. No. 105, Labour and Employment (M-2), dated the 16th June, 2010.



9. Rule 61-P (i) sub-

rule (16) Testing of
heater coil.

(iiy Sub-rule (18)
Testing of Thermic
fluid.

Bachelor’s degree in
Mechanical Engi-
neering or Electrical
Engineering or its
equivalent.

Master’s degree in
Chemistry or a
Bachelors’s degree
on Chemical Engi-
neering.

(iii) Conversant with statutory require-
ments regarding the safety of ovens
and driers.

(iv) Conversant with safety devices and
their proper functioning to ensure the
safety of ovens and driers.

(v) Be able to identify defects and other
causes leading to failure of ovens and
driers.

(vi) Ability to arrive at a reliable conclu-
sion as to the safety of ovensa and
driers.

A minimum experience of seven years in
design or operation or maintenance or
testing and examination of thermic fluid
heater.

A minimum experience of seven years in
testing of thermic fluids.

Facilities for pressure
testing,

Laboratory facilities to test
acidity, suspended matter,
ash contents, viscosity and
flash point of thermic fluid.




10. Rule 95, Schedule

XVI, Part I1, Para 7,
Examination of ins-
truments and safety
devices.

Rule 95, Schedule
XVI. Part II, Para
15, Testing, Exami-
nation and repair of
of plants and equip-
ments. )

Bachelor’s degree in
Chemical Engineering
or Technology or
Instrumentation Engi-
neering or Techno-
logy or Mechanical
Engineering.

Bachelor’s degree in
Chemical Engineering
or Technology or
Instrumentation Engi-
neering or Techno-
logy or Mechanical
Engineering.

(i) A minimum experience of seven years

in—

(a) the operation or maintenance of
process plant in a chemical industry ;

(or)

(b) testing examination and inspection or
plant equipment and machinery in a
chemical process industry.

(ii) He shall —
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